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This application has been filed 
by the applicant seeking certain reliefs. 

The case of the applicant is that pursu-

ant to the Annèxure-1 Advertisement dated 

1.10.1996 the applicant applied for the 

post of Assistant Station Master along-p 

with other candidates. A written test 

was held and the applicant was qualified. 

Thereafter viva voce test was also held. 

There also he qualified and his name 

was shown in the select list. The appli-

cant belongs to the Scheduled Caste 
community but his name was wrongly shown 

in the list of the Scheduled Tribe candi.-

dates and therefore he was not appointed. 

Immediately on coming to know the appli-

cant submitted nnexure-6 representation 

dated 27.2.1998 and the said representa-

tion has not yet been disposed of. Hence 

the present application. 
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O.A. 129/98 

Date 	 Order of the Tribunal 

6.7.98 .: 	The representation was filed on 

27.2 .1998. Six months is not yet over 

and therefore this application cannot 

come before this Tribunal under the 

provisions, of law* We therefore are not 

inclined to entertain the application. 

However, the respondents are directed 
to dispose of the representation as early 

as possible within a period of two mon.. 

the from the date Jdm daka of receipt 

r 	of this order* if the applicant is still 

aggrieved by the order passed on the 

representation he may approach the 

authority as per law. 

The application is disposed of 
without any costs. 

4ember 	 Vjce'.'Chairman 


